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Shri Surendranath Dwivedy:
ullernoon, let him tell us,

Mr. Speaker; He will teli us a fort-
night briore the cnding of the s.ssion.
That means, next week hz will tell us.

Shri Kashi Ram Gupta (Alwar):
Why not on Monday?

Mr. Speaker: 1 would not have any
objection.

Shri, Surendranath Dwivedy: Let u
have some indi ation, whether it wi
be for a week, ten days or thrze day
some indication,

Shri Saiya Narayan Sinha: The s
sion is to terminate on the 24th ariyfl
would 1ot the House know fifteen ¢ frs
before. 1 tell you in any case lh
the House is going to be extend
will not he extended for more
a day or two,

in the

— /

1215 hrs.

STATEMENT RE: ALLEG JIONS
AGAINST MlNiSTEFh__

The Minister of Petrole, and
Chemicals (Shri Humayun fabir):
Mr. Speaker, with your per sslon, 1
would like to make a stat,Jont.

T am taking the first oppoyuanity of
contradicting certain wi'd # incor=
rect mllegations made again, me by

Shri Prakash Vir Shastri onf'nd Sep-
tember 1065, during the dis’ ssion on
the Aligarh Muslim Un.m ity Am-
-endment Bill, 1965. x

Shri Prakash Vir Shastri tated that
1 was a member of thy Jamiat-e-
Ulema Hind and its w king com-
mittee. The Jaimat hy; a glorious
record of service and sapffice for the
cause of Indian freedomjend some of
our greatest patriots pve been its
members. There is theore nothing
wrong in being its meper, but as a
matter of fact I am not }d have never
been a member of th. amiat or any
of its committees,

Shri Prakash Vir M®istri also said
that T have opposed ¥ Aligarh Mus-
1im University Ame8mment Bill even
though I am a memW¥ of the Cabinet.
T am grateful to tY2 Prime Minister
who immediately cdifadicted him ang
elarified the positidl I need there-
fore say nothing f“"wer on this point.
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Shri Prakash Vir Shasiri further
"stated that as Chairman of the Conival
_;Wal:.( Council, 1 have permitleg the
rutilisatiun of Wak( funds fur heiping
jan agitation against the Bill. This is
«absolutely  false, Obvious ¥, Snri
I Prakash Vir Shastri  knows nothing
, @bout the constitution or functions of
‘the Council or of Wakf Boards. No
- Walf fund can be used for any pur-

pose except those soecified in the Wok?
Deed ang in any case, the Central
Wakf Council has nothing (o do with
the fund: of the individual Wakis or
State Wak! Boards.

Statements in Parliament are privi-
leged and impose a greater respon-
sibility on Members who make them.
1 thercfora seck your protection
against such attempts tp malign a
Member on the basis of unfounded
reports.
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Frit ®1 dagre ZEr fw o1 aw v ¥
faezrdr o1 T2 &

Shri D. C. Sharma (Gurdaspur):
Clarifications are made quite often on
the floor of this House. I think this
should be made a test case. Shri
Prakash Vir Shastri should prove his
allegations and the Minister concerneqd
shoulg also place the facts before you,
and you should be pleased to take a
decision, Because. I think the atmos-
phere of the Lok Sabha is spoiled by
such bandying of words acrosg the
Table between an Opposition Mem-
ber and a Minister. This should be put
an end to for all time to come. This
can be done only if you have this as
a test case ang come tp an impartlal
and objective decision about it so
that nothing like this happens In
future,
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a Minister (St.)
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Shri Humayun Kabir: 1 certainly
accept this, [ would only suggest that
the parliamentary procedure in the
U.K. should be followed, viz,, whoever
is proved to have made a false state-
ment in this House his services should
be dispensed with by this House. If
he is proved to have made a false
statement he should lose his seat in
this parliament for the rest of its
tenure, I am prepared to accept this
challenge.
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Aligarh Muslim 3736
University (Amdt.) Bill
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ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL—contd.

Mr. Speaker; The House will take
up clause-by-clause consideration of
the Bill further to amend the Aligarh
Muslim University Act, 1920,

We will take up clause 2.
Clause 2—(Amendment of section 23)

Shri Frank Anthony (Nominated
Anglo-Indians): Sir, [ beg to move:

Pages 1 and 2,—

for lines 11 and | to 8 resper-
tively, substitute—

“{2) The Court shall be the
supreme governing body of the
University and shall exercise all
the powers of the University not
otherwise provided for by this Act,
Statutes, Ordinance and Regula-
tions:

Provideq that every new Statutr
or amendment or repeal of an
existing Statute shall require the
previous approval of the Visitor
who may sanction or dizallow it
or return it for further considera-
tion.". (21).

Shri Koya (Kozhikode): Sir, I beg
fo move:

Page 2—
after line § ingert—

“(c) to glve directions as it
deems fit to the appropriate autho-
ritieg of the Univer:ity on matters
concerning the imparting of reli-
gious instruction to the Muslim
students of the University;

(d) to pass resolutions on the
and ad istration




